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In the second meeting of the BAC held on 18th July. 1996,
the Committee was informed that on the.first .day of the session on
22nd July, 1996, obituary references would be made to the passing
away of late 3hri Neelam Sanjiva Reddy, foxmer President of India,
thereafter the House may be adjourned.

Km. Purnima Sethi and Shri Ram.Bha j auggeSted that
references may also be made to the paSSing away of Late 'Shr Bala
Sahib Deoras (RSS Chief) and 3hri Yag Dutt Sharma (former Governor
Oof Orissa), and other dignitaries, if any, though the adjournment
of the House may be on account only of the death of former Head
Of State, the Chair advised that it would be better if the members
send their proposal in this regard in writing also.

The Committee was informed that 23rd July has beeg
tentatively earmarked for presentation of budget since the same
has to be passed this month itself as vote cn Account would
expire on 31st July, 1996. Shri Mohinder Singh Saathi observed
that his party may move an Adjourn-ment Motion on 23rd July, on
a matter of urgent public importance. In order, tuerefore., that
the Hcuse transacts its business smoothly, he requested tre
Hon'ble Speaker tc kindly give his consent to the motion when he
receives the notice. The Chair cbserved that the moticn would
get due consideration as per rules but as per Rule 61, it can be
taken up only an hour before the time fixed for the usual
termination of the business of the day. Thus, thegmotion, if it is
admitted and gets the approval of the House, could be taken up at
about 5.00 P.M. after the Finance Minister has made his budget
Speech.

Shri Saathi, however, insisted that the purpose of the
adjournment motion would not be served if due priority is not
accorded to the urgent matter raised throuph adjournment device.
After other members had also expressed their views, it was felt
that as there was no other time available prior to presentation
of budget, the same cculd be taken up only after the Finance
Minister's budget speech.

It was decided that discussion on budget would take . place
on 24th and 25th July and it would be passed on 30th July = 26th July
being Private Members®' Day and 27th, 28th and 29th July being
holidays.,

Contde.. o3/oo o
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As regards the subjects of Short Duration Discussion, the
Committee was informed that notices have already been received
about the discussion on electricity and public transport system.
Although in the previous BAC meeting it was agreed that discussion
on electricity may dlso take. place, but since no notice on the
% subject has been received till date, the same cannot. ‘therefore,
be taken up. At this, Shri Saathi said that the notice given by -

Shri Shishpal reqgarding supply of electricity ir Delhi. should be admi- =

tted. He also said that he is prepared to rectify the'_hbrtéoming
in the notice by signing the same so that $% meets the requirements
of rule 52 which provides that such a notice should ‘be supported
by the signatures of two other members whereas Shri Shighpal's
notice has been supported by cne'mgmqu onlyQ After'Sbmu discussions
in which contrary views were also expresséd, Shri Rajendra Gupta,
Shri Ram Bhaj and Shri Devender 3ingh, aiso'dgreed that' let’ the
notice be rectified and it be admitted for discussion, Km.
Purnima Sethi, however, persisted with her dissent stating that
such a course of action would be violative of rules relating to
motion for short duration discussion. Hon'ble Speaker permitted

~ Shril Saathi to sign the notice so that the ancmaly is rectified
and notice becomes ad@%sible under the rules, enabling the discussion
on the important issue,

The Committee decided that the two subjects on which discussion
is to take place, be listed in the List of Business in the following

language -
(a)

(Discussion on zZlectricity in Delhi)
(b)

(Piscussion on Public Transport System in Delhi)

The Committee decided to allot time for the considsration and
passage of the Bills,thus far received, as follows : =

(i} The Delhi Prohibition of Smoking and
Non-Smokers’ Health Protection Bill 995 30 Minutes
as-raported by the Selact Committee,

(1i) The Local Government in Delhi

(Dsqualification of Membership) 30 Minutes
(5mall Family) Bill, 1996,
(1ii) Delhi Medical Council Bill, 1996. 30 Minutes

“ —
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Thus it was decided that the business would tantatively be taken
up asshown in the statement below:-. ; ‘

Date

22.7.96

23,796

24,7.96.

22,7.96
25,7.96
30,7.96
31,796

1.8.,96

2,8.,96

Busgine sé

Opituary references on the passing
away of Dr, Neelam Sanjiva Reddy,
former Prggidant of India. Refere=

' nces also to be made to the passing

away of Shri Bala Sahiv Devras
(former Chief of RSS) and
Shri Yag Dutt Sharma (former
Governor of Orissa),

‘Remarks

‘The House may be
.-adjourned as

a mark of respect
memory of former =

. Head of State,

Dr. Neelam Sanjiva
Reddy. . - R s ks

(1) Presentation of Budget (at 4,00 P.M.)
(11) Adjournment Motion (in case moved and

admitted) at 5.00 P.M.
Discussion on Budget.
Discussion on Budget.

Private Members' Business (Resolutions)

Passing of Budget.

Short Duration Discussion cn a matter o

urgent public importarce.

Short Duration Liscussion on a matter o

urgent public importance.
Private Menbers' Day (Bilw,

The Minis ter of Legisk tie Affa¥s suggested that in
case it was not possible to consider and pass all the bills during
the session and within the given time frame, the Eill at serial

nurber (iii) may be kept pending for the next ssssion,

The Comitte= authorised Shri Ram Bhaj and in his
absence Shri Mohinder Singh Saathi to present the Report.

( CHARTI LAL GCEL )

CHAIRMAN

BUSINLSS ADVISCRY COMMITTEL
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CONSTITUTION OF THE COMMITTEE

1. Shri Charti Lal Goel, Hon. Speaker Chairman

2. Shri Rajendra Gupta (Malviya Nagar) Member

3. Shri Ram Bhaj Member

4. Shri Devendra Singh . Member

5.  Km. Purnima Sethi | Member

6. Shri Mohinder Singh Saathi Member

e Shri Shoaib Igbal Member
SECRETARIAT

1.  shri P,N. Gupta | Secretary

2. Shri S.K. Sharma - Jt. Secretary
3e Shri S.K. Srivéstava Committee Officer

The Business Advisory Committée met in the Chamber of
Hon'ble Speaker on 9th July and again on 18th July, 199%6.

In the meeting held on 9th July, 1996, the Committee was
informed that among the business rvending from the previous session
was adoption of two reports- one each of Public Accounts Committee
and Comrittee on Estimates - and coé?eration of the Prohibition
of Smoking and Non-smokers' Health Protection Bill, 1995, as
reported by the Select Committee s

The Committee, on being further informed that the Finance
Minister would present the Budget on 23rd July, 1996 which would
be passed by the House on 30th July, 1996, decided to allocate
following dated for discussion and passing of the Budget :

23rd July, 1996 ; Presentation of Budget.
24th July, 1996 ; Discussion on Budget.
25th July, 1996 ; Discussion on Budget.
30th July, 1996 Passing of Budget.

bl

The Committee alsc.decided to take up the following subjects
for Shrot Duration Discussion tentatively on 31st July, 1996 and

1st August, 1996

1L Public Transport System.
2. Electricity and water problem in the capital.

Contd. ¢2/. .



